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12.18 hrs.

DEFENCE OF INDIA BILL—contd,

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
A. K. Sen on the 21st November 1962,
namely:—

“That the Bill to provide for
special measures to ensure the
public safety and interest, the
defence of India and civil defence
and for the trial of cerlain offences
and for matters connected there-
with, be taken into considera-
tion".

Shri Hem Barua was on his legs.
He has already taken 15 minutes.

Shri Hari Vishnu Kamath (Hosh-
angabad): Before we proceed further
with they consideration of the Bill,
may I mike a request to you very
earnestly? This Bill is an important
measures. You will recollect that the
Business Advisory Committee at one
stage recommended full 10 hours.
Later on, because we were to adjourn
soon, we reduced it to 7 hours.

Mr, Speaker: I am very sorry....

Shri Hari Vishnu Kamath: I am
coming to that. I suggest that we
make it 12 hours now that we are not
adjourning as originally planned.

Mr. Speaker: We restored those 10
hours only yesterday.

Shri U. M. Trivedl (Mandsaur): I
would like to support what my hon.
friend, Shri Kamath, has said. There
is no doubt that this is a very impor-
tant Bill.

Mr. Speaker: We will see. First, let
us proceed with the discussion.

Shri Hem Barua (Gauhati): There
has of late been an attempt on the
part of a section of our population in
the country on the basis of the so-
called Chincse proposals, the latest
proposals, to undermine In a very

subtle and careful way our defence
effort. And it pains me to say that a
lobby is growing in this country that
is engaged in a sort of propaganda
saying that these latest proposals of
China are honest and genuine pro-
posals and that the country should
work upon them.

I make mention of this only because
of the fact that this might undermine
the defence effort and also undermine
the atmosphere of resistance that is
growing in this country because of
the tremendous response of the people
and the determination seo far on the
part of the Government and Parlia-
menl.

That is why, I am apprchensive of
the fact that if this lobby that is
subtly engaged in making propaganda
in favour of the so-called Chinese
proposals for cease-fire and peaceful
negotiations is allowed to grow in
strength, it will surely undermine the
defence effort of this country.

1 can cite instances of people even
in Delhi ringing me up and telling
me that the Chinese proposals are
very honest proposals and that the
Government should work on these
proposals, that we people should
throw our weight on the side of the
Chinese proposals. Not only that.
Shri Frank Anthony told me that he
was also getting frantic telephone
calls here in Delhi. This has convic-
ed me that there is some sort of lob-
by growing like that, and it pains me
to say that even in Parliament there
is a lobby that is growing in favour
of accepting these Chinese proposals.

1 say the Government and Patlia-
ment should take time to study them,
as I have said before, without pride
or prejudice, and then come to a con-
clusion,

This sort of a lobby growing in this
covntry is bound te undermine our
defence effort, is bound to undermine
the grim determination of the people.
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In evidence of it, may I say that I
have just got a telegram this morning
at 3.30. The telegram reads like this:

“We condemn your views (mea-
ning my views) in view of mass
massacre we strongly urge you
exert parliament agrees cease fire
proposal”

Shrimati Renuka Ray (Malda): But
we are not getting any.

Shri Tyagi (Dehra Dun): Is it from
Assam?

Shri Hem Barua: Let me come to
that.

Besides, | am getting telephone calls
from citizens who refuse to disclose
their identity. Not only I. I said Shri
Anthony is also getting, he told me
like that.

So, whatever that might be, a sort
of lobby is growing, and this is the
telegram I have got.

Shri Daji (Indore): From where?

Shri Hem Barua: From Assam, at
3.30 am.

I am afraid this sort of thing might
undermine our defence effort. That is
why I have made a pointed reference
to this.

Another thing is growing in the
country, that is the myth of China's
invincibility is growing in this coun-
try. In support of what I have said, I
may draw the attention of the House
to the write-up in the Statesman by
Desmond Doig. If this sort of psycho-
logy grows in this country, the myth
of Chinese invincibility. the myth of
Chinese honesty as adumbrated in the
Chinese proposals, I am afraid all that
we are trying to do in the country,
that was adumbrated and enunciated
in the resolution that was unanimou-
sly passed in Parliament, would be
thrown to the winds. That is what I
am afraid of.
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When the telegram says “we con-
demn you for your views"”, what is this
particular view? I expressed onc thing
in the House because I am supremely
concerned about one thing, about the
reverses that we have suffered. The
reverses do not unnerve me, but I am
concerned with the fact that we have
been humiliated, that India which is
a great country, a noble country, a
peace-loving country, has been humi-
liated in the eyes of the world, and
psychologically I was not prepared for
this humiliation. It is because of this
that I said in the House and asked the
Prime Minister whether he proposed
to go in for a total war with China
with massive military aid in men and
money from friendly countries. I be-
lieve in it, because we have tp save the
freedom of our country, We have to
save the territorial integrity of our
country. Therefore, when 1 said we
should go in for massive military aid
from friendly countries I had in my
view the preservation, the maintenance
of the freedom, and the security of my
country. Therefore, if people condemn
me for that, possibly I gtand condem-
ned, What is this? Already there is
that lobby. This was also enunciated
in the latest resolution of the Indian
Communist Party. What does the re-
solution say? The resolution negati-

vely says one thing: that it wants
India to buy on commercial
basis arms from friendly

countries. Bug it iz opposed to have
personnel from friendly countries.
When they speak of commercial terms,
possibly they are ignoring the finan-
cial difficulties that this country is fac-
ing and is confronted with., What does
that mean in essence? Because we do
not have the finances to buy arms and
ammunition, should we allow the
freedom of this country to be sacrific-
ed and slaughtred? I cannot under-
stand this. When the other commu-
nist countries can rush help and arms
to communist China what is the harm
if our country in this hour of distress
and in this critical hour in history,
gets arms and ammunitions, gets mili-
tary aid from friendly countries with
a view to preserving and maintaining
our freedom and security. What is the
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harm? If communist China can get
arms from its communist friends, why
not we? I do not understand the pur-
port of this resolution of the commu-
nist party when it says like that, or
when it says that it is opposed to bring.
g in foreign personnel even to train
our people to handle these modern
weapons. Their motive becomes crys-
ta]l clear. They want the arms and
emmunitions., because of the lack of
gnowledge to utilise them properly on
the part of our jawans, to pasg into
the hands of the Chinese, If they do
aot pass into the hands of the Chi-
acse, they may pass into the hands of
seome  pro-Chinese communists in
this country so that they may
ase them profitably against our
own people when the appropriate time
comes, That s what I undersiocd by
1eading this resolution.

{ have analysed this resslution yes-
terday also. This fact becomes patent
and very clear. Shri Kamath, the de-
puty leader of my Party has said that
the latest Chinese note should be dis-
russed in this House. I would beg of
the Prime Minister to formulate his
attitude and reaction of his Govern-
wnent towards this resolution and take
this country, Certainly the cate-
Parliament into confidence as soon as
possible, because I am apprehensive of
this lobby that is growing in this coun-
try. What is the purpose olooommunist
China? It l.a: divided the population
of India into two catcgories: so-called
progressives and the right wing re-
actionaries. There are now two other
vategories: thosc who support the
ratesy propo: s and those who do not
wupport the latest Chinese proposals
nut suport the defence effort of
this country. Certainly the cate-
gory that supports the defence
efforts of this country is much
iarger than the category that supports
she latest proposal of China: it is in-
finitelv larger. I am quite confident of
that. Yet, when it is a total war, when
the perfidious enemy is knocking at
ovur pates. we do not want a single
stray voice against the determined
effort of this Parliament and Govern-
ment, determined effort of the Prime
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Minister particularly. Because, I also
believe that if the Prime Minister's
personality is torn to pieces on this
question, because he is the rallying
point of our country, the eountry will
be torn to pieces,

Therefore, when the whole country,
when the whole Parliament is lending
support to the Prime Minister, that
lobby should not be allowed to grow—
the lobby which is suporting the Chi-
nese proposals.

Now, what has happened? Some of
the communists have been arrested,
and Prof, Mukerjee was very bitter
about that. As 1 have said, there can
be no compromise with the freedom of
this country. Anybody in this country
who cannot be restrained, anybody in
this country who is not in laison or in
tune with the psychology of the coun-
try, the mood of resistance in the coun-
try, the law must cover him. There ia
no dout about it. What has happened?
I knew how the communists are be-
having; in some border areas pf As
sam, they are holding large 1 clings
and the beauty of it is they have asked
the congressmen to preside over those
meetings—some unsuspecting congres-
smen to preside over those meetings., 1
can name them. Two main resolutions
were adopted in those meetings. One
resolution is the demand for a peace-
ful settlement of the border dispute
with China. Till now, for these people
it is a border dispute with China! Ano-
ther resolution pinpoints or lays
greater emphasis on the fact that the
prices of things are rising. These are
the two resclutions. Ask any man,
ask any newsman or ask any CID or
intelligonce people in Assam they will
tell you about these two resolutins.
These are the two resolutions mainly
passcd; they pinpoint the fact that
the prices of things are rising because
of this conflict with China, and they
want to rouse the pac:inn of the peo-
ple against this Government, against
our war effort and our defence effort
We must not forget it. That is what
has been going on. What do they want
ip do? They want to create a sort of
Yennan in Assam and if possible in
Wert Bengal also so that the commu-
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nist idealogy may spread to the rest
of the country and the entire country
may be countered.

Another thing that I want to say Is
about the news. What about the news?
News of strategic importance gets into
the press. We know the press is offer-
ing tremendous co-operation and show-
ing signs of great restraint in this cri=-
tical hour of our country. I would ask
the Government to see through the
Press Advisory Council that news or
information about the strategic move-
ment of our troops or about arms and
ammunition coming into this country
dovs not get publicity in our papers.
That is what I would like to empha-
sise.

Mr, Speaker: He must conclude now.
He took 15 minutes yesierday and has
taken about 15 minutes today.

Shri Hem Barua: I am sorry, Sir. I
am concluding now. My last point is
that—we hope and trust—our Prime
Minister would stand firm in this hour
of trial for the nation, and let us treat
the proposals of the Chinese—the so-
called cease-fire and negotiations and
all that—with the contempt that they
deserve.

Mr. Speaker: Shri A C. Guha.
1 have pgot a wvery long list of
names of Members., If we have got to
accommi.dale a gizeable number, they
ought 1o be brief.

Shri A, €, Guha (Barasal): There
has been a general acceptance of
the nevessity of  passing o Biil

like this. The only discordant voice,
and that is also not quite out-
spoken, but in g marner it was dis-
cordant—was that of Prof. Mukerjee.
We all know that by thic Bill the na-
tivn agrees to surrender come of its
civil rights. The States arree to sur-
render some of their autonery . Se, it
is on the agrecment of the people that
this Bill is going to be pasized.

Prof. Mukerjee hag stated that pas-
sing of a Bill like this iz against the
grain of the democratic way of life.
But I do not think there is anv curb-
ing of the democratic rights of the
people. The Parliament remains sup-
reme. That is the fundamental basis
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of our democracy. Anything done even
during emergency will generally come
before Parliament. The rules to be
framed under the Defence of India Act
will also come before Parliament. So,
the fundamental baisis of democracy
rema'ns intact. But surely in an emer-
geney, individuals and some States |
must agree to surrender some of their
rights for the greater weal of the na-
tion.

Prof, Mukerjce has also stated that
this Bill is framed on the basis of the
distrust of the people. I do not think
there is any question of distrust of the
people. The people have responded
willingly te the call ¢f the nation, to
the call of the Government and of the
leaders, putting forward their utmost
efforts in the implementation of the
war effort. So, this Bill is not based
on the distrust of the people. With the
willing cooperation of the people, this
Bill is going to be passed and enforc-

Prof. Mukerjee has stated about his
party. I can understand the rcason of
his emotional speech yesterday. There
have becn some arrests during the last
two days, mostly of his parly mem=-
bers, and that might have moved him
to make a very emotional speech. He
mentioned that their offer of coopera-
tion was in the lanpuage of Kant a
sort of ‘caieporical imperative.” But for
a decision of the nature of categorical
imperative, nobody requires months
and years to take a decision. Catego-
rical imperative means immediate res-
ponse as soon as the proposal comes.
The question of Chinese aggression is
not just new. It has been before the
country for :iore than one year or two
years. The communist party could not
decide their views about the nature of
the Chinese invasion or the intention
of China. He hag stated about the in-
ternational affiliations of the Commu-
nist Party and also about patriotism. 1
think he would agree that in the rom-
munist parlance, patriot was a word of
abuse. Anybody to be called a patriot
was considered to be almost the grea-
test abus- for a member of the Second
International or the Third interna-
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tional. If now they have accepted
patroitism ag one of their virtues, that
is a new thing to which the country
and the Government will require some
time to reconcile,

We should consider this Bill from
the realities of the situation. The Chi-
nese invasion is there and there can
be no doubt about the seriousness of
the situation. But apart from the Chi-
nese invasion, we have also to consi-
der some internal dangers. The Chinese
invasion is known to everybody. But
there may be saboteurs and disrupters
in the country who are not quite
known to the people. It is for them
that this Bill is intended; not for the
Chinese invaders, but for the sabote-
urs and fifth columnists inside the
country, -

From the last world war we have
got two terms: quisling and fifth-colu-
mnist. Though these two terms are
used as synonyms, I think there is
gome difference in the meaning of
these two terms. A quisling is an indi-
vidual who is ready to sell himself
and his country in consideration of
some money or some selfish interest
to be derived from the enemy of the
country. He is a moral pervert. There
may be a fifth-columnist who may be
ready to welcome an invading army
from some ideological basis, on some
ideological conviction. This sort of
people, I think, would be more dange-
rous. I would like to call them, in con-
trast to a moral pervert, ideological
perverts, They consider their views
to be quite moral. They do not feel
any compunction of conscience for
helping a foreign invading army.

Sir, in spite of what might have
been said now, it is true that inter-
national communism is not yet a dead
theory in the world. At one time Lenin
said that revolution or communism
cannot be exported in a portfolio out
of country into an other. But now the
theory is that revolution or commu-
nism can be exported from one country
to another country on the point of a
bayonet. That has been the practice
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during the last few years, After the
end of the Second World War we have
seen that some countries have succu-
mbed to the Communists on the doc-
trine of carrying communism on the
point of bayonet. The fifth Columnists
are there to welcome such a contin-
gency, So, from that point of view
we have t» 870 whether the provisions
of this Bill are necessary or not.

Yesterday. some hon, Members men-
tioned here about the subtle way of
Communist working within a country,
I have already told that thcy are
morally, conscientiously convinced of
their ways of thinking and their ways
of working. So they feel that through
any way, through any means they
have to achieve their aims. For that,
infiltration into all sorts of organisa-
tions is one of their methods. They
have been creating cells in the gove-
rnment organisation, in every factory,
in schools and in colleges. That is one
of the methods which they have been
following all through. Sir, I would like
to tell this House that in every Gove-
rnment office there is a Communist
cell which would be ready to sabotage
anything including efficiency, honesty
and morale of the staff. I do not mean
to say that every Communist would
do that. But in every Government
office, every factory there js a Com-
munist cel] about which the Govern-
ment hag to be careful,

Shri Nambiar (Tiruchirapalli): It is
not a fact (Interruption).

Shri U. M. Trivedi (Mandsaur):
How does he know it? Let him prove
it (Interruptions).

Mr. Speaker: Order, order. The hon.
Member is giving his views, and one
other hon. Member makes an inter-
ruption. Why should there be a dispute
about it?

Shri A. C, Guha: It is no use disput-
ing me about facts, According to him,
my facts may be wrong, his facts may
be right I am giving the facts
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according to my  knowledge. 1
repeat, Sir, that according to my in-
formation in every Government office
and department and in cvery factory
there is a Communist ce!l and about
these Communist cclls the Govern-
ment should be particularly carceful.
Moreover, there are communist cells
in the ordnance factories also. The
trade unions also sometimes have some
elements about which the Government
should be careful. T think the provi-
sions of this Act will take proper care
about these persons (Interruption).

Then there is another danger as far
as India is concerned, apart from the
invasion that has taken place. We have
some neighbouring countries whose
attitude towards India is not quite
friendly. Nationals and sympathisers
of those countries are plenty in India,
particularly in the border regions, in
the borders of Assam, in the borders
of West Bengal, in the borders of Pun-
jab. Rajasthan, Jammu and Kashmir
and also sometimes in the borders of
Bihar and Uttar Pradesh, The sympa-
thisers and nationals of those border
countries are there. Perhaps, some of
them were arrested on chirges of es-
pinnage, but they might have been len-
iently trcated by the courts. The Gov-
ernment should be particularly careful
about these clements Even though we
mav not be on any terms of war or
aggression with those countries, but
the spirit and the attitude of hostility
towards India, that the governments
of those countres have created amongst

large number of their mationals who )

may be roaming about in India, parti-
cularly in the border areas, has to be
taken note of, and I think the Govern-
ment should be careful about them.

In that connection I would like to
draw particular attention to the Cal-

cutta Port. Large numbers of the ope- :

rators there are alien citizens. About
their aititude and intention to India
one hag to be very careful. It is really
regrettable that during all these years
we have not been able to replace th

alien citizens by our own men at a
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vital place as the Calcutta Port, More-
over, in most of the boilers in Calcutta
and Bihar and even in the collieries,
the operators of the boilers are non-
Indians, are alien citizens. Operation
of boilers is a vital thing for our pro-
duction. We should be particularly
careful about these also,

Now I come to the question of the
Chinese offer of cease fire. We should
be very careful about this.

Mr. Speaker: The hon. Member
should try to conclude now.

Shri A. C. Guha: I will take a few
more minutes. The general opinion
among the public is that it is as
usual a Chinese ruse, a deceptive
trick. We must not slacken our effort
to get arms from everywhere on any
terms we can get. There should not
be any scruple in getting arms on
lease and, if necessary, also getting
technical personnel from foreign coun-
tries to train our people so that those
arms may be used with efficiency and
for the real purpose,

There is some danger in the Chinese
offer to withdraw from the territory.
We know afte= the last world war
armg wer i ‘ributed in a wide man-
ner, either deliberately or were simply
left over. Those arms were taken by
some people and the Naga rebels is a
legacy of that. The Burmese rebels
are fighting with  these arms. The
Chinese may also now deliberately
distribute arms and create some
pockets which will engender trouble
and sabotage in those areas, So we
should be careful about even the with-
drawal of {he Chinese. We should see
that no arms are distributed and no
pro-T"hinese elements can create any
trouble in future.

Amongst the terms offered, there is
one thing which is very puzzling. Now,
the Chinese may withdraw beyond
whatever they consider to be the Mec-
Mahon Line. But I think they would
resist and they would not allow our
troops to re-occupy those vacated
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territories of ours. To leave that vast
area unoccupied would mean the
potentiality of danger cropping up
there. The Chinese may do something
which wil] enable them to spread
seeds of trouble for us for the future.

I.would like to say a few words
about the provisions of the Bill. The
appointment of the Director of Civil
Defence in th. ~iates should not be
left to the discretion of the States. It

' should be taken over by the Centre, or

at least the Stateg should make ap-
pointments with the approval of the
Centre, Already, the Home Minister
must be feeling some difficulty about
the selection of some Directors in some
States: I think they should take suffi-
cient precaution now itself so that
wrong persons may not be placed in

that very crucial position. There are
some other matters.
Mr. Speaker: He may leave the

other points to his colleagues.

Shri A, €, Guha: 1 am finishing. I
think there is some confusion in the
numbering of clause 3. Now all the
numbers are in Arabic numerals, I
think it would be better if some are
numbered in Arabic and some in
Roman numeralg so that there may be
some distinction between sub-clauses
and clauses,

Shri Osman Ali Khan (Anantapur):
The Defence of India Bill which is
now before this House seeks to provide
the Government with the necessary
powers and authority for the sole pur-

pose of leading the country towards
the goal of final wvictorv and for
recovering every inch of  territory

which now lies in the hands of the
Chinese hordes who are occupying
large areag of our country, both in the
NEFA and the Ladakh regions. These
emergency powers, vast powers as
they are, are being given to the Gov-
ernment so that Government can take
swift measures and drastic action in
mobilising the defence eoffort. un-
hampered by the ordinary limitations
of a democratic constitution.

While this House is arming the
Government with the emergency
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powers and vast authority, it is abso-
lutely necessary that the Government
should make the right use of the
powers that they are getting and that
they should make full use of them
for mobilising promptly all the avail-
able resources in the country for meet-
ing this emergency in this hour of na-
tional peril.

It has been mentioned many times
in this House, and rightly so, that the
battle for victory has to be fought, not
only by our jawans who are risking
their lives in the battle field, but it
has also to be fought in the eco-
nomic front by increasing our output
in agriculture and by increased pro=-
duction in industries to meet the in-
crcased demand in this hour of nation-
a) erisis.

Certain ag we are about our victory,
our cuzuse being just and our people
being earnest, there iz no gainsaying
the fact that the task before us is a
stupendous one. We are faced with a
treacherous enemy; he talks of peace
and prepareg for war; he wages war
and talks of peace, -God alone knows
what his intentions are when he has
made the recent proposal for cease-
fire. Whatever that be, there is no
ground for complacency. We are faced
with an uphill task. The enemy has
planned and prepared over a number
of vears for this aggression on our
country. He has also the advantage of
the numerical strength, So, we have
to plan for a superior strategy and
mobilise  adequate resources in
money, matlerial and equipment for
our defence effort.

While we very much appreciate the
help, sympathy and support we have
received from the friendly countries in
this grave hour of national crisis and
the country will not forget this help, I
have to say that, however friendly a
country may be to us, essentially we
will have to depend on ourselves.
While help may come from outside,
self-help should be the basis on which
we should proceed. God helps those
who help themselves. Even a friendly
country hag to be convinced that we
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are making the maximum use of our
resources in our determination to
mobilise our defence effort.

In this connection, I have a few sug-
gestions to offer, for making the maxi-
mum use of our own resources. There
ig a lot of waste due tp under-utilisa-
tion of our productive resources. Today
waste is a sin. A rupee saved from
waste is a rupee added to our defence
offort. Recently, the Central Statisti-
cal Organisaﬂon hag conducted a sur-
vey on the subject of utilisation of
productive resources. The study re-
veals that of the 215 sclected indus-
tries only 110 have utilized 75 per
vent of the available productive capa-
city. The study also reveals that one-
fifth of the total productive capacity in
the country is still idle. This means
that the country incurs a loss of
Rs. 500 crores annually. Shortage of
some raw materials, intermediates,
power and transpori facilities are res-
ponsible for this under-utilisation of
our present productive capacity. While
we can of course, increase our pro-
duction by adding more industries, it
would be illogical not to utilise the
present available resources due to
some minor difficulties. The Govern-
ment should ensure that there is no
under-utilisation of the productive re-
sources that we already have in this
country.

In the agricultural front we have
spent Rs. 750 crores during the First
and Second Plans. It is estimated that
out of the facilittes that are now
available, we have still to utilise 20
per cent of our irrigation facilities.
The Third Plan hag expressed great
concern on this point. It is absolutely
easential that there should be synch-
ronisation of the construction of head
works, canals, distributaries and field
channels. Now when the head works
and probably the canals also are ready,
the distribution channels and the
minor canalg are not ready. Govern-
ment should immediately correct this

position.
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Now, in some places, the landlord
in the vicinity of the canal does not
co-operate in building field channels
and the land further down suffers for
want of water, even though water is
still available in the canal. Chapter VI
of the Bill provides adequate powers
for acquisition of land. It ig necessary
that Government should acquire such
lands and proceed with the construc-
tion of channels so  that agricultural
production does not guffer.

In a national emergency like this the
transport problem ig of great import-
ance. So, the railways should see that
there is better utilisation of the wagon
capacity. Now there is considerable
delay in the oulturn of wagons. If
there is quicker outturn, it will in-
crease our t'ansport capacity tp some
extent. At present, a wagon is run
only for 3} hours in g day of 24 hours,
Now it takes 5 hours to load a wagon,
another 5 hours to unload a wagon and
the wagon runs for 3} hours. So, in
all, the wagon is utilized for 13} hours
and for the remaining 104 hours the
wagon is remaining idle at some rail-
way vard or the other. In a national
emergency like this, we cannot afford
to have such waste of our wagon
capacity at the railway wards. The
railways should geriously take up this
matter and improve the utilisation of
our wagons. If that is done, it should
be possible to increase our railway
capacity by 30 per cent,

13 hrs.

Above all, there ig the problem of
idle man power in the country. It is
estimated that 20 million able-bodied
persons in the country are unemploy-
ed. An equal number, that is, another
20 million are still under-employed.
The Government should seriously
think as to how this waste of idle man-
power can be utilised. The establish-
ment of a National Labour Service
might be a joint venture of civilian
and militiry responsibility, This was
done in the United States in the year’
1933 when the Civilian Conservation
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Corps was launched to recruit the idle
youth for nation-building activities for
the various purposes.

There are still many other fields
where there is under-utilisation of the
available resources in the country, The
Government shouid thoroughly
investigate the under-utiliszlion in
various spheres and find out the
reasons for this under-utilisation so
that this can be remecdied during this
time of national emergency and there
is no scope for any waste whatsoever.

While we make the best use of our
available resources we should avail of
al] the help that our friendly countries
are offering to us in our ficht to de-
fend our freedom and to defend the
democratic way of life in this country—
nay, this is a fight in the defence of
devaeracy  itself. Our cause being
just, heart within and God overhead,
we will suceeed.

Mr. Speaker: Shri Muhammad Is-
mail .. He is not there. Shri Bis-
hanchander Seth He too is not
there. Shri Heda.

Shri Heda MNizamabad): Mr.
Speaker, Sir, it was a  surprise to
many of us when yesterday an  hon.
Member of the Congress Party rose
and started criticising the action of
Government in arresting some of the
members of the Communist Party.

An Hon. Member: Il was a lady.

Shri  Iledn: She described  these
arrests as indiscriminate, She showed
a great inside knowledge of persons,
who were arrested, and their views. I
should think that she would have done
some service to the Party which s
responsible for her election more than
once had she given some of her inside
knowledge to the Home Ministry, had
she passed on that information to them
and told them who those Communists
were who were still to be arrested or
who should have been arrested much
earlicr than that. Instead of doing
_that job she came out as a champion
and only exhibited that the Govern-
ment hag not only to scrutinise per-
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sons in the Communist ranks but evem
in the ranks belonging to their owm
Par‘ty.—

Now, I come to the crucial thing.

Mr, Speaker: The hon. Member can
take it up with his own Party,

Shri Heda: [ might do that. But she
has only indicated that the problem ls
very serious and that onghas not only
to look at one particular corner but
has to look all over the country and
all over the house. That was the point
that I was making.

Anyway, 1 now come to the real
issue, that is, lo the ruthivss wodi  un-
called for aggression of China on our
soil and en our entire country. I found
that in this country as well as abroad
there was not full realisation of the
plausible causes, reasons and objec-
tives of this aggression by the Chinese,
In fact, I found that many of us some-
times described this aggression ag @
foolish action. In fact, it is not a fool-
ish action. It is a planned action and
it we go by the various reports that
we were getling {from our Envoys in
Bhutan, Sikkim and other places, it is
very clear that for the past few ycam
the Chinese were amassing their Army
in Tibet.

Tn this connection, I might say that
there is a general fecling that this win-
ter would come to our help and that
the Chinese will have to stop.
The Chinese soldier can bear this
winter far better than even the
Tibetans and even in cotton clothes.
It was a surprise even for the Tibetans
to find that the Chinese could bear
this winter with that much ease.

Now I come to the plausible objec:
tives of the Chinese action. The first
thing that I would like to make clear
is that war or conditions of war are
just the way of life for the Chinese
regime today. If we just look at thelr
r.oblems—a vast population, lack of
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food, backwardness and poverty—it
will be very easy for us to come to the
conclusion that any !eadership, if it
wants to maintain its hold on the popu-
lation, has to create some unnatural
conditions by which it can extract lab-
our for any number of hours and can
put restrictions on living and other
things to any extent. That is why if
one looks at the past record of a de-
cade cf the Chinese Communist re-
gime, one will come to know—it will
be very ecasy to find out—that every
time China was finding some reason
or the other to wage a war in some
place or the other whether it was
Koria, Indo-China, Thailand, Burma,
India or any other place. They werc
always after something or the other.

Not only that, their role in inter-
national polities too was to maintain
warlike conditions. They were always
in favour of, what you call, the ~nld
war and of turning the cold war into
a hot war. If one compares the inter-
national policy of Russia and China,
one would find that there is a specific
difference between the outlook of the
two. While Xhrushchev was talking
about co-existence and saying that one
can remain a Communist country and
the other can remain a capitalist
country and that good will prevail in
the end, Mao and China never believed
in that philosophy. That was within
a short time of Chou's signing the
Panchsheel declaration and his attend-
ing the Bandung Conference. It was
only to lull us for the time being and
it was a good deception that they
undertook.

So, the first thing that we have to
appreciate is that with the present re-
gime of China continuation of war is
just a way of life. Without this they
will not be able to maintain their hold
on their people and will not be able
to solve their problems. The reports
that have reached us are very good in-
dicatives. Generally, a man whp is
starving and is not able to get his
food is recruited and is given the train-
ing and then he is sent, many a time
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without inadequate rations. The gene-
ral feeling that they are very well
equipped with modern equipments and
all that is not qulte correct. What
cguipment there is is that the soldier
knows that he has no future if he goes
back and that he has all the future
if he goes ahead because he can get
some more food, better clothing and
some rest if he seizes the Indian post.
There he might find some food to eat,
something to drink, somewhere to live
and even some clothing. This hunger
of the Chinese people born out of
poverty has goaded the Chinese young
men into their present hysterical war
actions,

Similarly, it would be very easy to
find out that the present Chinese re-
gime was always hungry for more and
more land. They had the expansionist
designs, or rather they had the grouse
that they could come up so very late
in the Second World War and there-
fore they could not expand their sphere
of influence in the South East. That
is why they are trying to make good
whatever is possible.

The third thing is that they knew
that there has come a challenge to
their leadership of Asia. They thought
that because of their size, their old
culture and tradition and all that,
they would easily be able to assume
the leadership of entire Asia. But m
the mean time the progress that we
made in our economic sphere and in
stabilising democracy by conducting
three elections. the largest democratic
elactions in the world, showed clearly
that the Asian countries would slowly
be looking upto India for leadership
and not to China as they thought.
This was a challenge by India for the
leadership of Asia. They knew here
is a time that they should not waste
and therefore, they had to snub India
and humiliate India. I think, in this |
respect they have been successful.
Whatever the future, I am quite con-
fident that wviectory will be ours. In -
the past one month or more particular-
ly in the past 10 days they have shown



3209 Defence

[Shri Hada]

that so far as military strength is con-
cerned, our strength is nowhere near
as compared with them.

-

Then, they had another problem to
face. They were forcing Russla to
help them. Their strategy was to
force Russia to give them greater and
greater aid. That country Russia was
industrially and in many other ways
quite an advanced country. They
found that that country was bec¢oming
friendly towards India. That coun-
try was not only giving us econamic
aid, but also giving us aid in terms of
military aeroplanes and others. There-
fore, China found out that by one
stroke, by this aggression on India, it
could put a great brake between the
friendship of India and Russia. I
think in this also it has been success=
| ful. LS |

So far as the future is concerned, it
is very clear that everything depends
upon the attitude of two great coun-
tries. One is Russia. Another is the
U.S.A. Whether Russia maintains the
flow of its help in arms or equipment,
food and other things, particularly oil
to China and maintains a neutral
attitude on the surface or whether
Russia adopis a real neutral attitude
or whether Russia tells China that
China should take off her hands from
India and it has proceeded wrongly far
in a wrong direction: it all depends
on the attitude that Russia would take.
The indications that one can study are
very clear that Russia might take
a reasonable attitude. So Tar as the
U.S.A. is concerned, in spite of the past
things that an average Americag was
feeling that India was always snubb-
ing or humiliating them for something
or other, it was very magnanimous on
their part that they forgot that and
they are coming to our help and they
arce giving us massive help. Therefore,
it is quite certain that this war would
end in victory to us and we may re-
gain all our territories much earlier
than we would have thought of. But,
we have 1p be prepared for a long wat.
From that angle, this Bill is very ne-
cessary. I support this Bill.
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&t Wo Ao wW¥W (§ETHI)
T WEed, 9 X HIL 9T qTFE
=& a1 fauig fafa e s &1 &, <@
feafs & fegeam & Tregafa 3 7t @
27 o orEd aifed 7 4 § W
T OTF THGIHT Sfed FTF % a9 a1
IR oF fewa o gfear mfes o
a0 T fear & 1 W 59 grew A S
fedw e 3 fear famr Sofeaa fagr
alﬁm“ﬁ'ﬁq.&%ﬂmm
wrfea, &7 e &7 & o forar mar

g &t faw dw fogr mr & @
W AT w1 AUAT A I E, WA
1 #E "Rg @ A 2 Al A
& gu ot 77 amal # AR F 5§ a9
F oE @A JEar o

q wwman g fF o & I s g
T FET N FTEr F 9w e
ZW # W A =T WK uHTaE g0q
FA F TE@ T § ) AT 8o K
fowr goa = 7 fasa o= gwem fean
a1, 39 F97 fqeaq o A queady
F1 T FI9 TG AT A A aeg
miwr ®r§ gdr & feafa @ 1 foee
LAWY | ST wRaT I 1 g g
W #I g & A fFan, 99 o
wET frgemm & o o g, ol
wfysre faeaa & 4, Fa1 @A F7 47,
qT qgT 9 AEEE 41 AR @A
FT 97 gy gL AT HIAHTE, FC IR
gfera @ smar a1 s AT feafa
Y waraE 7 FE G4 g 7 & Th
HTaT fgegeara &1 & 41 q@7 97 91,
fegeamdt & S AR FE 9,
& ot 7t 9, AfFT 7w 7 wed F=w A
gz faar =i 33 aarr w4 g ot
AT FT FIE N T30 (64T | IqH
1% 3 to = T9 F faswd 9T gwar
f&ar ¥ fosaa 1 A9 a9 7 &< faqn



s\
Defence

3211 AGRAHAYANA 2, 1884 (SAKA) of India Bill 3212
Ig wag Y fggea™ #1 &t 7o AT
I Aifgd °f, 99 gETE ® oAEY 77 7t fom ¥ v a8 wae awmar m

JeM@T | T HE FICUT § TAT FATY
fagar Afq & &1 61 a9z 7 foeaq v
#rr fegrgeam & d@mr & arg g7 wF
W §27 & |9 /14 A 3G qF g
FC AW fggeam &1 e ot S
AR ¥ g @, I Aqve 1 o A
#ife fegem &1 7@ & g,
Y FwAI AT F 398 & 7 fgrgew
& I T T GeAwaed AR FT
&mglwmwﬁagvﬁ%a%ﬁ
wrar g f& s A fA o#1 oA
fegeam &1 g & 914 91 AR
fom 1 & #x fergmam a1 9% A
9= & @ w3rd F fau dard s
aifgd €t ag fard = 7 76 AR
w7 afvorm gom 5 30 aeamaear
F7E ¥ feegea™ &1 0F 27 F g gAa
TR @ T AR fegEma #1o§AR
& araa quar qg fram & o 27 A
wWomr o? o

afgw fergear #1 st @ 34 919
¥ forw @ & woAT sfaf=war 3= w1 war
¥ fam arfzz #t 2, 7g ot v e
ama @ oA # g & TAw 2@y go
W AN F1 §E a9 # FE @ A9
f ot w3€ &) +EY 8, @ W wfaAw fasg
gaTt grft | AfET TW oA ¥ g &t
g WA ¢ fr owma oA @
T AR EE ? fom & 997 08 &=
g g & A I AT § A H
gW WT 0F T weA, fedq o ifew
Uz AW o Ty & | Hag FF g o3A
T % g gm d sa aa F fam
uE e 2 fF oTr fEa ww shem
U F1 TF FIA F @y qr W7 39
HIFT ! TA OFL Bl IUAHT TIA T
qfuFT 3 & av7 W a8 TF F AFW

| zafau dag 1 fadiv al ¥ @
fargAr Taet gnh, fasig araarEr
v 20 fF oo A g GO W
g & T § A fam g #y Faard
feam &< g 2o & fag & M gwar
207 o7 § UAT A & O | wT A
43 T &7 gAY 8, 99 ¥ gy fawrd
T 21 % fad g #1 durdy ) A afew
4z ¥ faafas ¥ st qwelar a1 o &9
ard ot ATH IR ¥ T B gY, I
F ®T FI1E FW A & §, 194 foaw o
39 39 # fAaGH F0 1 IwE 8
AT §A% @A &7 q%@ & |

AT 7% F7HC FF (e $t Friarg
g%, 39 47 1 q@T & qO fawaw g
v ¢ & ww fam feafy & g oo
g3 g0, 39 F gL 39 & A wAT HA
g A 9 93T F oY d@y & A A1
TTAfET & 39 § Ga7 Wt ag fear @
5T & fF 9777 Aqea g7 § aE
A2, 0 48 & I9 H w40
o AT FHIR @A F e ar
TaZ IART A AT A atg § frwern
9%, a1 48 uF gad aa gy | afed
ot 71 feafa & &6 918 ama 781 @ )
B9 T 2 fF 3 # agE A, I
afs g1, 37 % aaw g @ife 7g fgrgena
#1 fehq & &9 1 I97 76 A1 AW
Fr faordt @7 &% | 06 $1f sgawar
ST A w7 TET AT F1E ATH T F7
ag fae= oqd, av gw Al &) aga
A A

Fo o1 fgra qwat 7 5 ar fr '
grafarz o & A e gt @ 3
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CORICEELS|
g FY oF AT FIET AP AR A
(o) 7 w7 5 ow aw &
sgfreet ) fregardy €1 @ & 9w avE
& 7€ g wfgd | o feafa & & om
I FEAT ATRAT § | A wRgfAEr
& @I § S F1 UF a1q q9w a7 A1fgd
fa ot for Ffaremd & saeT wvaww 2,
a7 fF foq ot & & =wr & 94 ot
Y GTRTC A TATY 2 97 WrANT foam
UM gma A A F IO 3 &
ARN FT g7 W AT GIETT FT oA
far @, @1 T ST 1 9ITAT A7
afgd | 97 &7 oF & FW AT Afeq
fE & oot TEaf AT of=g &, 3T 9
W ¥ §qq A7 afed fF avmy #
I # Jwfem 2, & 3 & wfe A=
& e ¥ qgy wafae ot &
foem Far s ma 8, S aw T
1T H a7 #1 2, T F A F7
aFar & g1 A @ w9
feafq & 21 &t 57 797 37 77 @
TTH q9 ) oA & fod oww
fordmrdt & 7o @ 7 wfAd wr
T 3 Y T T AT FT @S g0
FHpfree ot & g9 AW & AT AT
FC § W7 IT HY Frewa w4 § A
' & fa@ e & 1w 7@l T
AT FFATE | R A AT T
qref & AN § IT FT GEGA KT TEIA
g & | afew Tl & T 97w
& F« ¥ o7 FT @ a1 wear & A
2o % w1 FRIA A FEA TA |

€ SETE A1 A AT g1 @ g 34
faerfaer # ot fedm #ifae o+t @ 9=
fedw Fifaer F1 2o & Gy 74 Aow
qgar § fF ag feda Fifaw F1f et
feva #Yfaw 78 ars & wifs 3 &
e HAT qifeqt F A1 SR F qav &
TR H T o T W #
oY T H1 Agl fea ma
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T W ST ATOA &) Agr ferar
T ], ¥ | $Te 19 AAIGT Fifgar HY
g foar mar @ 1 S 3 F adwr A
2 37 %1 o feda #Yfawr # 7€) Frar
&1 g A Y o o, e &
F1E |7 AET &, AR W 2w F FA
AT TaeY &€ mrafe o gd @, & g
H ST W & F9ATY AT § 99 #1 fehe
Fifae ¥ 7 &7, & wwwan g, aga a9
et g€ @ 1 7 wwwan g fr gy e
qary S |

H UF a1 W FF AT AEAT § |
T == & fa=fosr ¥ o 39 # 99
F F®T £ | g1 & 57 "W AT
Fiferer w7 7€) {5 ag o | &fF gt
M F [ TS [ETA WY AT £ I
F 9 AL & AHT AATE | ITF 9
fFaar AT 9w & 3w oA FE fET
T O A TR, gy W AEY S
| 97 3H I T 997 99 K1 A § A
T, 9T AT Ai(Ed W A g ASTE
F AT H B FT AN FT AR & AV
AT 7 9ZA I AW & A FT GO FEAT
w1fed | w7 I A @ T A wey,
afFq oz @t 7 7 & 4 39 W HF
fogr @ |%ar 2, =A@ F1 AW WY
TEFTT &1 ArFAT TrfEd

|/ T F 397 A qFT HGT TAT
2, T ¥ g U F I AT AR A
UF AT FEAT AMEAT § | AW FAC AT
¥ Ay 2w 2, 39 Tmoew ) W o
A gt g fF st & om W oagr
I FAT FIAH FI ATEL g | AT HAT FT
w9 ag F ¢ e owma W b, T
g IY A A7 3% T &Y, 9 sufw) A
fogfer 27 o & fag e aran @,
#YT gl 9T A1 AT qA A @S §
F UF aTF & qAT F1 Fwa § " faaw
ARTE FT HECT T &, 9 A1 § HATT FT
& W A H A Fx Aa & fom
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T ¥ FE TN 9T O v ey 2
I T@ FT 99 AT g9 27 F wAr wam
T gE ¥ ) afed & agan § froew
qETE F AW Fwr & fax, 7w qerd
ﬁqzmwé%tfﬂwmﬂm%m
mrwa‘rm|w“rmw1rriﬁr¢r
WA § 4 A QA w0z was &
TR FT W9T § | A 7w avg A wAv
BT § | M A w7 a9
T grY & 1 et Y 9w ¥ wr
dafaa Y wrar # owr oav o 2y
aret St AT T @, 3§ FAT & Fav
A =1fed 97 avg % T A FAv At
arer afga | Tx fod & gw qeaew &
aar

st 7 Ty (dgaw) o wemw
WA, ' fadaw & fF o9z wewrw
FgT fr gare gyt A & arer FAv
AT &, 7 3% aft @ 1 g fed
T W@ §

IR WEET . F AAAN w3Eq &
TR 74 § fF a5 Fgm gare fag
TOAT TG 2T ) ag oA qgd T &
T GATH TA TTF T2 97 | g AT TAT
? W% § guwar § 5 madta ageq ot
T8 T Fga1 9T 9 fF 38 fas Atwd
FA AN & | qg 47 F1 @iz § aAr
Tg ¥1 AYE § S I A A @ g ?
T AT §7 T & A I @
T N e F Aigesa ¥ woAr gatdr
WRgTI @ E, qg AT grIE AT £
1 g7 ag a1 7Y FeAr afgq 1 v ar
WG §9EF IX gZ gUE §7 A AT
T A F o

Y Yo Ao HWF : WIS HUAT JAT FT
Twfem ® g0 1 a2z 78 & oW
fom dn &7 &1 & 99 & T § AW
fos sqar &t w5 & fF foaw az @
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HAST ¥ I F Fogedz Taar ar AR @
mﬁw@alﬁa@mm&
zat A7 ¥ dar wfeq

wew wgRa : AfET AT Ay S
MIBEIAF AN g wr @ &)

Dr. L. M. Singhvi (Jodhpur): The
particular expression may be expung-
ed.

qeaR WD AT At FTer fEEwT

g omr

st qo «To WEN : UF aA ¥ WK
FgAT ATRAT § WK A T

weiw wgaa ;- AfET 59 g
T wRA

Wt Wo Alo WA : 7 ¥ wrary §
# AT &Y wgar =Wgan § v fegem
Fr aAar T fag a@ ¥ 59 I F
wara A wmadr wfaar wrfge &Y R,
37 ¥ fergeam # &9 & &9 ©F a9 ar
sz i Afed fF o1 & vy §
tar 7 &t fx % wmafor s fer
FATAT &1 I | TF AR K @ & ol
ara At fedq e ffear G qra gt w@r
2 3§ &I g=4r a7 ¥ wUA F AT AW
ni fgrgeama & aifer s sd® afen
dqi & AgY g Tfed W A asw
aEd § I8 & G729 fem 9w afe
AR FT HIA A7 T AT FraT Ay
A1 1 @EA T B fawwT T80 g
§ & oA Fifezzqat & aar o7 | g
9w & 7 v e RO s W
T &Y 2,07 wE Tl o fEofaw
A FT THT & FTCT AR HT GO0 AT
aamr 93 @ & 1 gafad & e g
fF g o7 "9 AT 1 3@ A7 aEr
afrfeafs 20 % Fraw @ fr g2 & wraw,
0Tl 1 aFAEIE 39 qrEAT offeafa qig
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T 41 Y, afew qd ofifenfa @ fom &
@ T ST WWTE I G g I9 I @A
"l g ¥ 9% 4% |

st aet at (fawraare)

wE WEIRY, W 9gd a9 Y
Y S, 7R 1 Fwg foer afgg o

Shri S. M. Banerjee: May I know
for how long the genenra]l discussion
wil] continue?

Mr. Speaker: | cannot say yet It
will continue at least up to 2.30 p.m.

Shri Narasimha Reddy (Rajampet):
* Dunng times of war, and especially
during the time of such sudden and
serious crisis as this certain extraor-
dinary powers are vested with Gov-
ernment so that the nation's safety
may not be jeopardised by any internal
sabotage appearing in various guises.
Since there are a large number of
Chinese who have infiltrated into our
land and into the farbic of our society,
and since there are many jdeological
friends of theirs, dispersed throughout
the length and breadth of our land,
friends who but yesierday offered
flowers at the foot-stool of Chinese
communism, it is but right that Gov-
ernment should come before Parlia-
ment for additional powers being en-
trusted to it,

Sabotage may not always come out
in a pronounced form, ready for pub-
lic gaze; it may be hidden under
smoath smiles and asseverations of
friendship; it may lie hidden beneath
loud protestations of patriotic fervour
or intensification of war effort, or it
may come in sudden spuris of rage
and indignation against the Chinese, or
it may also show itself in glowing
adulation of our Prime Minister, but
Government have got a duty to probe
behind all these manifestations of
friendship.

As I wag going cursorily through the
Bill, some provisions struck me as rat-
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her extraordinary even in this emer-
gency. Clause 4 gives the power to a
State Government to transfer any cases
under any other Act from the ordi-
nary courts lower than theHigh Court
to special tribunals, I do not know
why this extraordinary provision has
been made,

13.31 hrs

[Mr. DeEPUTY SPEAKER in the Chair]

If some cases have to be transferred
from court to court, there are suffi-
cient powers with the High Court to
do that. Then why invest the State
Government the power to transfer
these cases from the ordinary courts to
special iribunals? It conveys a very
sinister meaning to us who know that
workings of the mind of State Gov-
ernments. If g person is charged with
murder in a sessions court, the State
Government can transfer that case
from the sessions court T0 a special
tribunal which is its creation. It is,
therefore, unwise and thoroughly im-
moral to introduce such a provision as
this,

1 can understand it if powers had
been given to ordinary courts to try
cases coming up under this Act and
you consider those for transfer to some
other tribunal.  So I say that the Gov-
ernment should reconsider this provi-
sion. The State Government shall
have power to transfer only cases
arising under the Defence of India Act
from one special tribunal to another
special tribunal.

Then there is this provision also,
that a special tribunal may take cogni-
sance of offences withoul the accused
being committed to it for trial. That
is unnecessary.

“Save in cases of trails of of-
fences punishable with death or
imprisonment for life, it shall not
be necessary in any trial for a
Spacial Tribunal to take down
the evidence at length in writ-
ing...."

This is certainly an 4nhuman provision
Under the Cr.P.C. courts are not bound
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1o take the whole evidence in writing
on]y in petty summons cases. The
procedure in summons cases, cases
punishable with imprisonment pto
six months, is sought to be 1nserted for
cases which will be pumishable with
imprisonment upto 8 or 9 years. This
is certainly horrid. It takes away the
rights of individual citizens. If an in-
dividual citizen is arraigned before a
court and if the court thinks it neces-
sary, it can sentence that man tpo 9
years imprisonment in which case his
evidence will not be there in writing;
only a memorandum of the substance
of the evidence is sought to bé kept
under this provision,

The next provision is in regard to
cases except those of death or trans-
portation for life. At first it was to
be ten years’ imprisonment, Now Shri
Datar has tabled an amendment to the
effect that it should be IImited to five
years. So only in cases where a per-
son is sentenced to death or transpor-
tation for life or tp imprisonment for
a term extending upto five years, there
1s an appeal to the High Court. Sup-
pose a person is convicted and sen-
tenced to less than five years, say, four
years. Does it mean that he should
not have the right of appeal tog the
High Court? Does it mean that his
evidence should not be available to
him in detail? It is certainly very hor-
rible to think of this contingency. I
would request Government to think
over these provisions and see that they
are amended properly. If these pro-
visions are not amended, it is tenta-
mount to placing a dynamite in the
very bedrock of human rights,

The next provision which strikes me
as rather odd is where Government
has taken powers to control agriculture
including cultivation. For some time
past, the Government was inhibited
with this idea of co-operative farming.
This provision means nothing else by
this conirol over agriculture including
cultivation and control over
What is the meaning of cultivation?
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What is the meaning of Government
having control over cullivation? It
means nothing else but compulsory in-
troduction of co-operative farming.
The Prime Minister has often said that
co-operative farming will not be com-
pulsory. But this clause gives power to
Government to impose co-operative
farming compulsory. If the Minister
gives me an assurance that this provi-
sicn does not mean the compulsory in-
troduction of co-operative farming,
shall have nothing else to say about
it—The Minister seems to be quiet.
That means that he approves of the
construction that I put on this pro-
vision.

Co-operative farming has been found
to be impractical in countries like
Russia and China. Recently after they
conquered Tibet, the Chinese intro-
duced co-operative farming there,
afterwards, they scrapped it. Megalo-
mania is a very difficult disease to <ure
in a single individual even by the most
expert doctor. But when this megalo-
mania of co-operative farming takes
possession of the mental structure of
the Government, it becomes all the
more difficult to cure. We can only
hope that the Government will dis-
card this idea in one of its lucid in-
tervals. But here in this House I have
to protest on behalf of the ryots of
India against this co-operative farm-
ing and the substitution of individual
initiative and incentive of the ryots bys
any sun-baked bureaucratic machinery
which will take away the life-blood
of the rual population and introduce an
element of chaos which will come seri-
ously in the way of the productive
capacity of our country,

Ancillary to this, I will have to
mention one other thing. The Govern-
ment should, in the present crisis, put
in abeyance all controversial measures.
The Government thought the Lan-
guage Bill to be a controversial mea-
sure and postponed the consideration
of that Bill. Much more controver-
sial than the Language Bill is the land

J
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levy legislation contemplated in var-
ious States. The land levy legisla-
tion has been held in abeyance in
Bihar and U.P., but it is being proceed-
ed within other States. The levy
would be between 100 and 500 per cent.
That is why I request Government in
this moment of crisis o see to it that
the agricultural population is kept in
absolute contentment and satisfaction.
To tax the agriculturist is to put the
last straw on the camel's back.

The agriculturist has been the
mainstay of our country from time
immemorial. With the plough and
the sword as his motto, he has been
ploughing the land and producing
and feeding the people in time of
peace; and in times of war, he has
taken the sword to fight the enemy
and drive him out. The agriculturist
has been through the ages the exem-
plar of simplicity, of rugged honesty
and stern independence, which have
been the marked characteristics of
our race. I therefore say that this
crisis should not be taken advantage
of by the Government to put more
burdens on the agricultural popula-
tion. The attention of these Sturdy
ryots should be diverted more to the
war effort, They are giving spon-
taneously whatever they are having
for the sake of the war effort.

1f the Government wants additional
money, let it cut down its expendi-
ture. I wish the Government had
taken more powers to curtail the
number of Ministers in a State to a
decent seven, of course, setting an
exemple itself at the Centre by prun-
ing all unnecessary appendages such
as State Ministers, Deputy Ministers
etc.

Mr. Deputy-Speaker: He must close
now. I have rung the bell twice.

Shri Narasimha Reddy: I did not
hear the bell, I am sorry.

Regarding the State Ministers, the

Statesman in its editorial on the
16th. .....
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Mr. Deputy-Speaker: There is a
resolution today., He can speak on
that. He may wind up now.

Shri Narasimha Reddy: I am just
referring to it, It is therefore neces-
sary that the Government should
think of reducing the expenditure.
Only one thing more, but if you want
me to sit down, I ghall do so.

Mr. Deputy-Speaker: His
has taken 36 min\ztes.

leader

Shri Narasimha Reddy: I will sit
down.

Mr. Deputy-Speaker: Shri V. K.
Ramaswamy. Shri T. Subramanyam.

Shri T. Subramanyam (Bellary):
Free India is facing the gravest crisis
at this moment with the emergency
created by the Chinese invasion. The
freedom, integrity and sovereignty
of our country and the values that
we hold as very precious are at stake
today. The People’'s Republic of
China, which has made a mockery of
people's freedom in China, the leader-
ship of which 1s built in a climate of
regimentation, terrorism and fear, the
Government of that republic has
made a massive invasion on 1lwo
fronts. One is on the military front,
and the other is on the propaganda
front. On the military front, they
have occupied some 40 outposts in
Ladakh, and then they have made
inroads of nearly 200 miles on the
western sector of NEFA and about 100
miles in the eastern sector of NEFA.
And then they describe this as mere-
ly a frontier action by frontier
guards.

To the outside world they make it
appear as if the Chinese leaders are
the apostles of peace, and that we are
the aggressors. This is a massive
propaganda of the most mischievous
kind. I was about to describe it as
character assassination on a global
scale. They have described Pandit
Nehru as the greatest aggressor, as
an imperialist, and as having invaded
parts of China. This is a travesty of
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truth, and I should say that this even
improves on the standards set up by
Goebbels under Hitler. )

This conflict between India and
China has several issues behind it.
One is, of course, the way of our
government., We have adopted the
democratic government, and they have
taken to the totalitarian government.
We have held three general elections,
we have showr that democracy can
be successfully worked to achieve the
social weclfare, happiness and pros-
perity of 44 crores of people. This
communist China could not tolerate.
Therefore, they have taken to this
massive invasion, just to see that India
which stands in her way of expan-
sion is removed.

Then, there is another issue behind
it, and that is the different approaches,
our Gandhian approach and the
approach of Mao Tse Tung. We
believe in certain values, humanizing

* values, in the values shown to us by
Mahatma Gandhi such as truth, non-
violence, gentleness and compassion,
which the Prime Minister described
the other day. In China, they do not
hold human life as sacred at all
There is absolute callousness. Ends
justify the means. Any terrorism, any
scenes of horror can be enacted.

Just now, some horrors are being
revealed in Soviet Russia, We are
told how the Stalinist regime enacted
some atrocities, how the people had
to go through a period of the worst
horrors, terrors, suffering and
tortures. All these things are now
being revealed slowly and gradually.
Similar things must have been enacted
in China also. Now, the real issue
today is between the Gandhian
approach and the approach of Mao
Tse Tung. Asia and the wide world
have to decide which approach is to
succeed in the ultimate analysis.

It is said that good comes out of
evil. The evil we have seen today
is of the ugliest kind. Foreign rule,
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which is an evil, that is Brilish rule,
historically has had a value for us.
It unified the whole country, brought
it under one administration, one
flag. It appears almost as if it was a
historical necessity, Now also, it
appears as if the Chinese invasion is
again a historical necessity, There
were so many fissiparous tendencies,
regionalism, communalism, all these
‘isms' which tore ass under the unity
of our country and put us in great
jeopardy. This emergency has
brought about a wonderful and
remarkable emotional integration.
Secondly, the response that has come
from the various corners of India,
from the Himalayas to Cape Comorin,
from Punjab to Assam, is most reveal=-
ing, remarkable, most inspiring and
heartening. Men, women and child-
ren have risen and have promised to
support the Government in every
possible way. Our jawans are fight-
ing at the battle field with wonderful
bravery. They have set up remark-
able standards of courage and sacri-
fice. This is an inspiring legacy from
which future generations can draw
inspiration.

In view of this grave emergency,
the Government have thought it fit
to bring forward this Defence of India
Bill. Naturally, an emergency has to
be met with an emergency Bill.
Otherwise, we go to pieces, As a
humble soldier of freedom, I have
taken the utmost interest in seeing
that the dignity of the individual,
that the fundamental freedoms, all
these are enjoyed normally, but now
when there are abnormal times, when
our security is threatened when our

country is threatened by external
aggression, naturally any Govern-
ment—Russia did it, other govern-

ments did it, the United Kingdom
did it; there have been precedents, it
has been done in almost all countries
—in our country has to take recourse
to this emergency measure. In view
of the grave emergency whereby the
security of India is threatened by
external aggression, to ensure the
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public safety and interest, the defence
of India and civil defence, this Bill
is being enacted. The operation of
this Bill is for the period of the
duration of the proclamation of the
emergency and for a period of six
months thereafter.

A valuable thing is naturally
appreciated when its very existence
is threatened. Our way of life, demo-
cracy, freedom, integrity, all these
are threatened. Therefore, we realise
how precious these things are.
A new generation is coming and we
had hoped that it will be peacefully
allowed to look to the development of
44 crores of people in {he normal way.
But that was not to be This new
generation which had not much to do
with the freedom fight is now .called
upon to take an active part in the
struggle for protecting the freedom
angd integrity of our country. It is a
heartening sight to see young men and
women coming to do this work.

Clause 3 is a comprehensive clause
and it purports to help the Govern-
ment to mobilise all the resources,
human and material, of our country
to ensure our coulry's defence. It also
ensures the saftey and welfare of the
Armed Forces and effective operations
of the forces, keeping up the morale
of our country at home. Control
of the Press is also envisaged.
It prevents the publication of any
matter prejudicial to the defence of the
country or to the civil defence. There
is also a provision for apprehension,
detention and custody of persons sus-
pected to act in a manner prejudicial
to the defence of the country. There
is also provision for the externment
and internment of such  persons.
There are extreme measures. But
they are necessitated by the present
emergency. Contro] of industry and
agriculture are envisaged, Sub-clause
23 speaks of the control of grade or
industry for the purpose of regulating
or increasing the supply of, and the
obtaining of information with regard
to articles or things of any desecription
whatsoever which may be used in con-
nection with the conduct of military
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operations or civil defence or for
maintaining supplies and services
essential to the life of the community.
This has far reaching effect. I am glad
that the Federation of Indian Cham-
bers of Commgrce and Industry have
also responded and are trying to see
thag prices do not rise and that there
is equitable distribution of all consu-
mer goods. Various quarters have
urged that there ghould be no rise in
prices of consumer goods. The whole-
salers of cloth and foodgrains should
declare their stocks priodically, the
intake and the offtake so that Govern-
ment can take note of that and arrange
for equitable distribution. More fair
price shops should be opened parti-
cularly in the rura] areas, There is
control of agriculture for increasing
food production and supplying food
graing and other essential agricultural
products.

The tribunals provided for are
extraordinary tribunals. Yesterday,
Shri Frank Anthony wag saying that
the prestige and reputation and the
standards of our judiciary should be
maintained. I agree with him. The
powers of these tribunals are fairly
wide. We have to evolve a system
under which there is a harmonious
equilibrium  rcached between the
various organs of Government ie.
legislature, executive and judiciary.
At present we are dealing with anti-
social and anti-nationa] elements.
Some of the-rigorous provisions about
these tribumals are sought to be
liberalised and modified to some extent
by Shri Datar’s amendments and then
they will be less rigorous.

I am glad thay the emergency has
brought about a wonderfu] and
remarkable response. Emotional inte-
gration has come., We have good
leadership, Some people were saying
something about the cult of personali-
ty. 1 submit with all the emphasis at
my command that it is absolutely
irrelevant and out of place because
our leadership has been evolved in a
climate of friendliness and freedom,
affection and service and sacrifice and
not in a sort of a regimentation. So, it
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is completely out of place here, Lastly,
1 hope all the peonle will respond as
one man and see that this menace of
Chinese invasion. that has come about
to our country will by removed and
we shall leave to the future genera-
tions a free, happy, prosperous and
successful India.

s T3 AW HIN (AFTR)
IqTed wIRA, AT §g faw agw A
g 34 A WY UF Wg gEE 90
far, wrar ot faw gurt wwA £, @@
IR TEATT & UF qALAZd qE FFT AT
FHaT § | {99 avg 39 gmAE &1 gw
A 7 oF w7 T R 2, I @
arg-yfe &Y var & fag geqa fe@a aq
T FA 1 AT @9 LA ¥AT {919 T4
T 3g 9 wIEr qOr Aagafys A0
¥ wwwar § fr e7 & 77 7 @ avd oft
gIa T & MAA AZL A FFAT, 9= fF
T I 97 UF LUETH S5 A HATHAT
frar & 1 w2 faae & famg & sfmmm &
Q¥ Tga F4 qih Ay g1, 97 fF
¥ 7 us mfeafar fos2w & a9 9
g #71 famgraam fear 2 gw &
srAy 4 fF 39 fagewrg @ oA
Tt & fao ag d af @ ad w8 o
gFar &, @fms fer v 2w F 9w
axra< fagars fear  afeg gae d= &
feaar ok sg-wfeea & s o
aWIaT gAT 40, ITA & AT T 0FCH
swa faar

qF W FY G W w@dAa & fow
WAL FT 99 § TT1 HEW g4 AT ATHA
g1, @ g feafa & sa v w1 @
aga anfadY § 1 gafae & qrw w7 g
f® T 7g 737 1 yaw weEw W )
woT #gAfa T W 77 "534 g9 &
a5#t gAfma a9F T o

& WA "I, S ET qEoAT,,
7 WY ANV # T G EY A Iz
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fo #1 g7 #7 q@ wmead gor | IEA
a1 fF “are AT FaT Aandz 3T are
% A’ | F A AT A g fF
99 37 fa=r 1 7% 71 71 ©7 27 F {0
T W @EA & ArAA war qar @, at
fFr o9 & §EAz F T qT ARAC
qFAT F FF e, ag W 9T T TAATT
14 hrs.

UF BE WY AT qg 937 @ 4 U A
Y ZrEEe g, W A FmAer weT A9 faar
T | Fuear § oot a=w faw &
w7 & fow # dfzarfesw #t a==r
NTEAT 8, S W2T AW WA g, 9% 9¢ Fg
AT &, WA FT T=47 =47 F7 TF770 3
f& “gfzar” &1 qawq g7 &, wEEE |
77 At w9 5@ wvyfe &
W ¥ faq ag emew w@r mm oo
TH § 91T UF =3 JIST 1 FE q979-
FAT AZ 91 |

T 79 Al FY 2@ FT qIGA gH
$9 TA Sl F1 a0k & it ot famarm
FET & W@ & | gaft 37 S 3 wedAr
T F WX § S 918 w7 faa
afer for ot fasam 78 g &
& &war & fF o 3@ W, @ WX
-9F AT 3T H F 99 NET WreqaA
#1942 fas 7 w7 § a0d | wre o
&7 & Wlo AFAT I197 @ T, IA F1 T 5T
74 7 g § 7 7 9 39 9t W9
AT & qarfa® w17 w4, I9 qEF &
T AT THE qanfaw 0 @ ¥ @
&1 7 Twwa g 5 a<wre 7 3w A7 geenn
FT A TF TG B, OF 42 F S0 A
wr afgar wg (F7) 9% 7@ faar §
Y A fA T & g ox afgar g
(F7) ¢ 7@ Y ffww A 7 wE g
Tg FI A9 ¥ = @, wwadm g

4 wfa® a9 qar 4 "wEa g1
T ¥ ¥ FT A wsar WE T
Frqar, WrE F sfrm d ar wwAr g,
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[ 7 A1 58= Hew]
=9 fas ¥ @ alv av EwFe amaw
& art # 97 Iawr afafaw 39 & It
¥ oY syaeqr #) w1 T fow qF
Tl 7 O fegr @ | W oY S @
XY FrFar O ¥ a7 IAAE & g F
a7 et W 7R Y 990 & g §
aY 2xiree wrafmdt £ ¥ar g FA ¥
grar wiwa &Y o7 Fwdr @ 0 g 9w
AT I qfFT §, IR AW g B
o9 H e | 5H WA & qfa® gw
(T8 aY) ¥ Y v & fou g @@l
H g7 €, q¥ a9 oifrad w), 77 7
dr #1 @ FET § |

oF e @t T § faasr aTs w
w9 e framr Aear § AR 9%
Frafor & A # & | g8 wEwA A«
ara § | dFT W AF-HErg F1 FE_Aq
=4 fgara & 21 =nfed 9t fF @ 59 w5t
3T a@ ¥ @ AR |

g aF ¥4 fa= &7 7%y &, Th
UF UF Weg FT 7 ag fad F w@ww A7
qRGA FIAT F |
Dr, M. S. Anmney (Nagpur): Mr.
Deputy-Speaker, Sir, the Bill before
the House is brought under circums-
tances which can leave no doubt
whatsoever in our minds that there is
the paramount necessity for the Gov-
ernment to take extraordinary powers
to defend India, We are in the midst
of the war. War is not now a matter
10 be imagined; it is a grim reality
now, Under these circumstances,
which are abnormal, the powers which
ihe Government also require to con-
duct the war efficiently must be of
such a nature that they would be
adequate to meet the crisis. It had
been done in the last two world wars.
The then Government also brought
certain measures with a view to enable
them to mobilise all the forces and
make the necessary preparations to
carry on the war, under those Acts
with vigour.
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War, in my opinion, can be fought
by the Government with extreme
vigour when the Government and the
people, which the Government repre-
sents, are of one mind. In the present
war, it is a matter of gratification that
al] the parties have unanimously ex-
pressed their determination to stand
by the Government to fight the war.
Therefore, I have always thought that
il is a matter of importance that the
debate in this House shoud also be of
such a nature as to show, here and
outside, that all the parties in the
country who have made the declara-
tion, are of one mind and are making
a joint and united effort to fight it.
Therefore, any point which is raised
by any Member to fing fault with, not
an individual here or there, but with
this party or that party or group as
a whole is painfu] to my mind., It is
unfortunate that yesterday, a very res-
ponsible Member of one party attacked
another Member of another part It is
undesirable. 1 will not name those
friends.

The thing is, we have to fight out
the opponent or the enemy who has
been described properly as unscru-
pulous. He has his own method of
trying to spread his undesirable ideas
in this country. But when we find
responsible parties and their leaders
coming forward and saying “we stand
by the Government”, it is not neces-
sary that there should be any hard
words spoken against each other we
must bear in mind that we are
comrades in war, If certain
actions are taken against any parti-
cular man, the party should not
complain. It is not against the cult as
such that any action has been taken
but it is against the individuals con=-
cerned. We have been hearing the
Prime Minister saying more than once
that he is not opposed to Commumnism
1 have no quarrel with him though
sometimes he in my opinion commits
mistakes as every one of as does.
Whether we agree with him or not is
a different matter. But he, as Prime
Minister, has always been saying that
communism is a kind of opinion, a
kind of socialism; he has no objection

against communism as such, He does
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noy want to say anything against it
But when some persons are dealt with,
when the activities of some persons,

- for one reason or another, are of a
suspicious character, and therefore,
when they are arrested, the arrest of
such persons should not be made a
ground or a grouse even by that party
itself in this House.

The third thing is, these are extra-
ordinary powers no doubt which have
been taken by the Govenment. Those
powers are so drastic that some people
apprehendeq that they are likely to be
abused. So, it is the duty of the
Government to see that they do not
use the powers in such a way as to
disturb the unity that has been created
in the country to drive away the
enemy, All the parties have come
together to make a united effort to
drive the enemy beyond the Indian
border. That is possible only when
there is a united effort. Therefore, in
using the powers which are there, the
Government should also take care to
see that no unnecessary suspicion is
created in the minds of Members of
any party that the provisions are
being used indiscriminately. There
will be certain powers given but they
should be so used as not to cause any
suspicion in the mind of this party or
that party. The law should be ad-
ministered in a non-party spirit as, it
is the paramount necessity for the
Government to fight this war success-
fully. I am sure the Government will
have the support of all the parties on
this matter,

There is another thing also. In a
way, I am glad that this session is
prolonged and that the Question Hour
is dispensed with. The suggestion that
the Question Hour should be dispensed
with is a useful one. I find that we are
not very careful in putting questions
at a time like this. Many questions
are put with a view to elicit informa-
tion which is sometimes dangerous for
the Government to give; it is also
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equally dangerous that the Members
should put such questions. It is the
irresistible tendency on the part of
people, who are yet not used to wal
conditions, create unknowingly an
awkward situation at the time of the
Question Hour, Therefore, I am glad
that necessary restraint will have to
be exercised by the Members now as
regards putting questions.

It is as suggested that only two
short-notice questions will be allowed
every day from Monday onwards till
the session is over, I think that is a
very wise decision in my opinion, The
questions that are sent will have to be
properly shifted and the Government
will have to see what is appropriate
for them ¢o say in regard to such
questions, in a situation Jike this.
Those who are putting the gquestions
and those who have to answer them
will have to realise fully the situation
that we are facing today.

As regards the wvarious restraints
which had been put upon us, I find
that there is a restraint upon the
cultivation of agriculture. My hon.
riend who made a speech over there,
suspects that this restraint has been
put with a view to impose upon the
people what they call cooperative
farming. It has been already
stated by the Government that
they do not want to impose co-
operative farming on the people
and it will have to come volun-
tarily. The hon. Member is afraid of
that. I hope it will be so administer-
ed that it will show that the Govern-
ment is sticking to its original stand
that cooperative farming wil] be in-
troduced only on a voluntary basis
and not imposed upon the people by
the Government.

We are fighting a war. Our enemy
is mot only unscrupulous but extre-
mely cunning also. He has his own
ways. He has just now created a
position that he has unilaterally de-
clared cease-fire and he tries to
create an impression among the
people here and outside that he
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stands for cease-fire, he has no other
ambitions except a keen desire to get
a settlement of the issues by negotia-
tion and nothing more, and that he
has given an opportunity to india to
come forward and extend its hand of
friendship by declaring a cease-fire.

But I want to say in all humility
that this is the time when our rulers,
those who are in charge of the
country's affairs, should show the
greatest possible sense of caution and
circumspection. The enemy is trying
to create a wrong impression and we
must not allow our efforts to fight
this war to be in any way lessened or
decreased. One of the reasons why
the enemy is doing like this is, he
finds that India is getting help from
Qutside and so many friendly coun-
tries a~e prepared to stand by India.
Therefore, he wants to create a new
atmosphere outside India that he
stands for peace and he has no other
desire,

Our Government have once given
out that before any negotiations
could take place, the Chinese forces
must withdraw to the position which
existed on September 8th on the
border. The Government must stand
by that position firmly and no other
consideration of getting some peace-
ful time for us even to make pre-
parations should be allowed to come
in the way. We should not be tem-
pted to accept some other solution,
because it will enable them to conso-
lidate their hold on our territory
which they have forcibly occupied.
If the Government stand by what
they have given out, I am sure the
morale of the whole country will be
high. The response which the Gove-
ernment has received up to this time
can be retained onmly if the Govern-
ment strictly stand by their original
offer that there could be negotiations
only after the Chinese have with-
drawn to the position which existed
on September 8th. Some people here
are not satisfled with that offer, but
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we should not mind that. We have
chosen our Government and our
Prime Minister. He hag made an
offer. We accept that position and we
also want that the Prime Minister
should stand firmly by that position.
Then, he can get all the help he re-
quires from people to fight the war
to the finish. Our only aim is vic-
tory for India and to regain every
inch of the ground which has been
forcibly taken away from us by
China. With this end in view, all of
us give our promise to the Prime
Minister that if the Government will
stand by its original offer, we are pre-
pared to subscribe to every one of the
provisions contained in this Bill,
however harsh and drastic it may be,
and support the Bill as it is, in its
present form

Shri Man Sinh P. Patel (Mehsana):
Mr. Deputy-Speaker, Sir, I rise to
support wholecheartedly the Defence
of India Bill under the present emer-
gency that has come to our country.
I have been hearing many hon.
friends since yesterday. Practically
each Member of each party is trying
to support the full spirit of this Bill,
but at the same time tries to show
some impertinence regarding the in-
dividua] liberty likely to be hamper-
ed or curtailed by the misuse of the
powers either by the Central Govern-
ment or by the State Government.

Not only that, Sir. Some Members
also tried to show a very distinguish-
ing feature that individual liberty
sometimes will be curtailed to the
barest minimum, even though we
have shown a completely unan‘mous
spirit and a graceful gesture in the
last two resolutions being adopted by
a wonderful spirit of the House. It
is possible that when you administer
under an emergency, there may be
som: lapses here and there. But if it
is said that the ruling party is neces-
sarily likely to abuse the powers in
such a way that it will impair the
individual liberty then it will create
4 suspicion among the prople and it
will hamper our war efforts.
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At the moment, the Defence of India
Bill rules are not to be compared
in any way with what happened
during World War II. At that time,
it was an alien Government. We
were fighting our own movement for
independence. Practically we were
under that Government for the last
150 years, which had also fought the
first World War. So, we cannot com-
pare in any way that the present
Government is also likely to commit
the same type of lapses which might
have been committed by the alien
Government.

Not only this, Sir. Some hon.
Members of the Swatantra Party are
afraid regarding the control of agri-
culture. They feel that the Govern-
ment is likely to implement collective
or joint farming through the back-
door. This is very sensational and in-
correct thinking at the moment.

L]

Shri Narasimha Reddy: [ never
said that the Government intends to
bring cooperative farming through
the backdoor. I said, through this
front door they want to bring co-
operative farming, and we should be
careful.

Shri Man Sinh P. Patcl: 1 am very
glad that my hon. friend has not
very much misunderstood the Gov-
ernment’s policy. Let me be frank
with him. If the Government in-
tends to introduce joint farming, a
time will come when it will carry out
its real principles when the emer-
gency is over. But in an emergency
at least, in regard to certain tpyes of
commodities which, required to be
controlled, where there are imminent
dangers, if the supply of a parti-
cular commodity is not likely to
reach a particular area by a parti-
cular stage, it is possible that the
agricu'tural ' system of cultivation
may be indirectly controlled. T come
from the rural folk and I am not
much afraid of it. After becoming a
Member of Parliament, my main pro-
fession is now asriculture. Agricul-
turists have no fear if they have to let
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go the cash crops and meet the needs
of the country in regard to food-
grains in such an emergency.
On the contrary, in normal times also,
Government used to contemplate
certain legislation. When we have
to import millions of tons of food-
grains under PL. 480 and other
agreements, a stage in an emergency
can be expected where agriculture
has to be controlled. But, a responsi=
ble government wiil naturally be res-
ponsive. One hon. friend {felt that
normally every time a responsible
government may not be responsive
also in al] aspects. 1 will only quote
one simple example, and that is about
the sittings of the House, Some hon.
friends suggested that the House
should adjourn as early as possible
because of the state of emergency in
the country, It was accepted accord-
ingly, now they have changed.
There is an embarrassing position
for that hon, Prime Minister of
the country to run the present
House. Even then, he always
said that he was at the disposal of
the hon. Speaker and the Members of
the House. The House was called
earlier than it was schedulea to
meet. Whatever action was needed in
that respect was taken. Therefore,
we are having the experience of a
democratic government in a country
like India during an emergency for
the first time. We must have
patience.

If there is vigilance among the
people, if the people are {rue enough
in their spirit to fight an emergency
against the unscrupulous invaders, it
is impossible for the officers to create
such an atmosphere in the country
wher: any officer or the ruling party on
the other side can ever misuse the
power that is given. There is no possi-
bilitv for that. We will create such an
atmosphere in the country that in no
corner of the State will there be a;
possibility for misusing the power.’
However, if there arc lapses, the same
Government will improve it.
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[Shri Man Sinh P. Patel]

Now, as my hon. and reverend
friend Dr, Aney said regarding the
individuals of one party or the other
party, if certain individuals are
arrested on individual reasons or on
the basis of intelligence reports on
individual grounds and one party
takes up their cause there is a pos-
sibility of apprehension by the other
side also. Therefore, we should first
of all agree that any action by a Go-
vernment should never be suspected
that it is an action simply because of a
philosophy or a principle on a party
line. There may be some fellow
travellers of the ruling party who,
in future, by their misbehaviour or
anti-behaviour may also be arresied.
I will not be surprised if some fellow
travellers on this side are alzo some
day kept in cells for the safety of
the nation. ‘}‘heretore, any action by
the Government, simply because it
is an action taken by the ruling party,
should not be suspecteq to be against
a particular party or any other party.
We can hope from the same Govern-
ment that their actions would be very
scrupulously and judiciously judged
when the question of arrest or taking
away the liberty of a particular per-
son is concerned.

Now, what is most important? Is
individual liberty more important or
the liberty of the country as a whole?
There may be marginal cases where
we have to forget individual liberty at
times and to curtail it to the barest
minimum, When particular sections
of the Constitution are also suspended
and we have to live in state of emer-
gency. We need not worry much
about it or make a row about it,
whereby the people outside the House
may have a suspicion which may
hamper our war efforts.

One hon, Member, our learned
friend Shri Frank Anthony, while
suggesting so many things, again
talkedq much about the rule of law.
1 have got full sympathy for the

- judiciary because my main profession
was practising as a lawyer. But by
saying every time that the judiciary
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has always been inter-dependent or
has never been independent of the
cxecutive, does it not amount of say-
ing that the judiciary is always under
the clutches of the executive? Does
it not, instead of helping the judi-
ciary, harm the judiciary? He even
went to the length of saying that
high court judges have to pay res-
pects individually to the executive
and certain ministers which comes in
the way of their independence. After
all, every one is a human being. He
has got his own social status, his own
social affairs. There may be so
many persons in the judiciary who
are related directly with members of
the executive, the Parliament or
members of the State legislatures.
Are we to understand that those
members who have got such family
relations are never independent and
the independence of the judiciary is
being hampered by paying courtesy
visits? 1 do not appreciate his point
that normally members of the judi-
ciary, simply for the sake of appoint-
ment, would go and wvisit members
of the executive. But talking about
this at every moment indirectly re-
flects on the working of the judiciary,
it creates a suspicion in the minds of
the people and it creates a feeling
that there is no possibility of clear
justice being administered at any
level. When special tribunals are
appointed and summary procedure is
provided for speedy disposal of cases,
there too my friends take objection.
They may be right. At times sum-
mary procedure is possible to be mis-
used by certain judicial officers, that
iz there in common parlance also.

My only urge to all the hon. Mem-
bers of all the opposition parties is
that when they agree to the Defence
of India Bill, whatever amendments
they have tabled—they have tabled
a lasge number of amendments as if
simply by the acceptance of those
amendments the power is not likely
tn be misused—should not be pressed.
Let us make an initial start with co-
operation. Let the present Bill be
passed into an Act. Let us see that
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an atmosphere is created in the coun- !

try where no officer of an individual
State or of the Central Government
can ever abuse the power especially
because the person belongs to a parti-
cular political group or political
party. Also, the action of that group
or party or the individual behaviour
of those members of the party should
be on such lines that they can never
be suspected on misunderstood by
anyone. If such an atmosphere is
created, a person is never misunder-
stood by anyone. If that spirit of
support to the Government during
this emergency is there, I would re-
quest that the present Defence of
India Bill be accepted unanimously.

Shri Harish Chandra Mathur
(Jalore): Mr. Deputy-Speaker, Sir, I
am no student of philosophy and I
would not go into it but as to whether
Gandhiji's humanism and anything to
do with our present state of affairs or
it is Mao's brutalism which is res-
ponsible for this state of affairs is not
understandable, So far as I know,
Gandhiji's humanism had nothing but
chivalry and courage behind it and it
would be only a defamation of
Gandhiji's humanism to say that it has
anything to do with our present re-
verses or such a farme of mind.

Sir, it is evident that though our
military personnel were not fighting
their own nation’s cause, even when
they were sent abroad, they had
brought honour for their chivalry. I,
particularly, coming from Rajasthan
as I do, have before me such heroic
deeds of Rajputana infantry, of
Rajasthan's militia, which have earned
a name in the world’s militarism, and
they were always acclaimed like
that. So, let us not have any such
frame of mind or mentality, that it
is because of our national character
or it is because of our attitudes in
life that we are in the p-csent state
of affairs.

Mr. Deputy-Speaker: We have to
take up the next item. The hon.
Mcember can continue on the next
day.
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14.30 hrs,
BUSINESS OF THE HOUSE

Dr, L. M. Singhvi (Jodhpur): May
we know, Sir, if the allocation of
time for this Bill, the Defence of
India Bill, has been increased and, if
so, to how much?

e "l

Mr, Deputy-Speaker: It has bee
increased from seven to ten hours.

Now, we shall take wup Private
Members' Resolutions, We have to
resolutions. For
the first resolution, by Shri Surend-
ranath Dwivedy, shall we have one
hour?

Shri S. M. Banerjee (Kanpur):
That is too short. The first resolu-

tion is a very important one,
.8

Mr. Deputy-Speaker: An hour and
a half?

Shri §. M. Banerjee: Two
Sir.

hours,

Some Hon, Members: Two hours.

Mr. Deputy-Speaker: All right, two
hours,

Then, for the next resolution, by
Shri Yashpal Singh, the time will be
one hour. &

Some Hon. Members: Yes.

Mr. Deputy-Speaker: 1 do not think
we will take more resolutions than

that. Now, Shri Surendranath
Dwivedy.
14:31 hrs.

RESOLUTION RE: ECONOMY
DURING EMERGENCY

Shri Surendranath Dwivedy (Ken-
drapara): Sir, I beg to move:

“This House is of opinion that
with a view to effect economy
and also for efficient function of



